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IN THE CoNTRAL ADMIN IS TRATIVE TRIBUNAL

e e

PRINCIPAL BENCH
NEW OELHI.

}

Dates of decision 11.,10.1395

Hon'ble Shri N.V. Krishnan, Acting Chairman
Hon'ble Smt, takshmi Swaminathan, Member (3J)

Shri R.B.Ravi,

s/o Mr,A.P.Basavaradjappa,

r/o Kumaon Hostel E-8-15,

1.1.Te of Delhi, Neuw Delhi.110016

0o Applicant
(Applicant present in person)

Vs,

Union Public Service Commission,
through Secretery,

Dholpur House,

Shahjahan Road, New Delhi,110011

ees Respondente

OR D E R (OAL)

(Hon'ble Shri NeV.Krishnan, Acting Chairman )

The appliccant was a candidate in the Civil
Services Examination, 1995 held by the UPaC, The results

were declared on 13.,8,95. His Roll number was nat

mentioned in the list of swoccessful candidates. Hes
requested the UPSC to recheck/ re-evaluate his ansue.

sheets, He has been informed by the UPSC on 29.8.85 as

follousi=

I am directed to refer to your reptesentation

dated Nil on the subject montioned abave and
. to say that your ansucr screpts/results nave

been re-checked and it has oeen verified that

oy

thzre is no mistake aof any kind. After recrccking,

I am to inform you that you have not qualified
in the examination."

2. He challenges this decision an three important
grounds.

(i) The reply of the UPSC is stereotyped and *
they had not even cared to call far the
ansuer sporipts,

(il) He as brilliant academicr.iecgrd ond had

prepared well and hence re coull five v
but passed,
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(iii) The respondents took anly 15 days for
re-checking and did not inform him of
the marks scored,

/
He seeks the follouwing directionsi-
(i) The Hon'ble Tribunal may kindly direct

the respondent to re-svaluate the ansuer
scripts of the applicant.

(ii) The Hon'ble Tribunal may further direct
the Respondents to allow the asplicant
to sit in (Main ) Civil Services txam,
to be held in Month of Naowv,

3o We have heard him. No basis has bsen furnishad
for the allegation made in the first ground, The secand
ground is irrelevant,bescause the candidates uhatsaver

be their merits in their académic carser,are put

7
to a new common .ﬁﬁt and their performance is judgad,
There is nao causé for any appréhension an the anly
ground. that the UPSC could verify thé answar pajers in
15 days. Perhaps, thére were very gey such complaints
sp a larger number of staff had been enjaged. Ths

applicant does not say that he asked for the particurars

of his marks and they were refussd,

4o In the circumstances, we do nat find any medt

in the application, Accordingly, it is dismissad,
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(Smt, Lakshmi Suaminatban) (NeVoKrishnan )
Member (3) Acting Chairman
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